HIGH COURT OF CHHATTISGARH, BILASPUR

Endt.No. L6355 / Checker Bilaspur, dated @7 December, 2023
11-15-6/2019 FTSCs

Copy of Government Notification F. No. 13845/4104/XX|-B/C.G./2023 dated
06-12-2023 issued by the Law Department, Government of Chhattisgarh, Atal Nagar,
Nava Raipur regarding establishes and designates for the purpose of Section 28 of
the POCSO Act, 2012, exclusive FTSC of ASJ for exclusively trial of cases under
POCSO Act at Sarangarh, District-Raigarh is forwarded to :-

1) The Additional Registrar-cum-P.P.S. to Hon'ble the Chief Justice, High Court
of Chhattisgarh, Bilaspur, for information of his Lordship.

2) Private Secretary to Hon'ble Shri Justice Goutam Bhaduri, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

3) Private Secretary to Hon'ble Shri Justice Sanjay K. Agrawal, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

4) Private Secretary to Hon'ble Shri Justice Sanjay Agrawal, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

5) Private Secretary to Hon'ble Shri Justice Arvind Singh Chandel, High Court
of Chhattisgarh, Bilaspur, for information of his Lordship.

6) Private Secretary to Hon'ble Shri Justice Parth Prateem Sahu, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

7) Private Secretary to Hon'ble Smt. Justice Rajani Dubey, High Court of
Chhattisgarh, Bilaspur, for information of her Ladyship.

8) Private Secretary to Hon'ble Shri Justice Narendra Kumar Vyas, High Court
of Chhattisgarh, Bilaspur, for information of his Lordship.

9) Private Secretary to Hon'ble Shri Justice Naresh Kumar Chandravanshi, High
Court of Chhattisgarh, Bilaspur, for information of his Lordship.

10) Private Secretary to Hon'ble Shri Justice Deepak Kumar Tiwari, High Court
of Chhattisgarh, Bilaspur, for information of his Lordship.

11)  Private Secretary to Hon’ble Shri Justice Sachin Singh Rajput, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

12)  Private Secretary to Hon'ble Shri Justice Rakesh Mohan Pandey, High Court
of Chhattisgarh, Bilaspur, for information of his Lordship.

13)  Private Secretary to Hon'ble Shri Justice Radhakishan Agrawal, High Court
of Chhattisgarh, Bilaspur, for information of his Lordship.

14)  Private Secretary to Hon'ble Shri Justice Sanjay Kumar Jaiswal, High Court
of Chhattisgarh, Bilaspur, for information of his Lordship.

15} Private Secretary to Hon'ble Shri Justice Ravindra Kumar Agrawal, High
Court of Chhattisgarh, Bilaspur, for information of his Lordship.

16) Private Secretary to Registrar General, High Court of Chhattisgarh, Bilaspur,
for information.




17)
18)

19)

20)

21)

22)

23)

24)
25)
26)
27)

28)

29)

30)

P.A. to Director/Additional Director, Chhattisgarh State Judicial Academy,
High Court of Chhattisgarh, Bilaspur for information.

Registrar (Vigilance/l. & E/Judicial/S&A Cell/CPC), High Court of
Chhattisgarh, Bilaspur for information.

The District and Sessions Judge, Raigarh with reference your office memo
no. 2261, dated 12-07-2023 and 2830, dated 21-08-2023 and requested to
make necessary arrangements for newly established FTSC at Sarangarh.
Further he is also directed to transfer all the pending cases under
POCSO Act to newly establish FTSC at Sarangarh For exclusively trial of
POCSO Act Cases. A copy of Scheme on Fast Track Special Courts
(FTSCs) For expedite disposal of cases Rape & Protection of Children
against Sexual Offences (POCSO) Act along-with copy of Annexure 5,
information sheet in respect of Nodal Officer is also enclosed .

The Secretary, Department of Justice, Ministry of Law & Justice, Jaislmer
House, 26 Mansingh Road, New Delhi for information.

Shri Apoorv Kurup, Advocate,-on-Record, Supreme Court of India, B.A.,LL.B.
(Hon.); LL.M (Harvard), A-2/141, Lower Ground Floor, Safdarjung Enclave,
New Delhi - 110029, for information & necessary action.

The Additional Registrar (Administration/Judicial/Classification) High Court
of Chhattisgarh, Bilaspur, for information.

The Additional Registrar, D.E.-cum- Secretary to Special Cell to monitor
Rape cases and cases under POCSO Act, High Court of Chhattisgarh,
Bilaspur, for information.

The Additional Registrar, Judicial-cum-Nodal Officer (FTSCs), High Court of
Chhattisgarh, Bilaspur, for information.

Officer-on Special Duty-cum-C.P.C., High Court of Chhattisgarh, Bilaspur for
information.

The Secretary, High Court Legal Services Committee, High Court of
Chhattisgarh, Bilaspur for information.

The Budget Officer, High Court of Chhattisgarh, Bilaspur for information &
necessary action.

The Dy. Registrar, Work Section/Confidential Section/District Establishment
Section, High Court of Chhattisgarh, Bilaspur for information and necessary
action.

Section Officer/Incharge, Court Manager/Accounts/ O/o R.G./ Budget/
Checker/ Protocol/Compliant/Writ/ Civil/ Criminal/ Central Filing Section/
Supreme Court Section/ Library/ Pension/Cashier/Cause List/Paper
Book/Copying, High Court of Chhattisgarh, Bilaspur for information.

I/C NIC, High Court of Chhattisgarh, Bilaspur with a direction to upload this
endorsement on the official website to this High Court.

e
A G

vind Kumar Vérma)
Registrar General
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GOVERNMENT OF CHHATTISGARH
LAW AND LEGISLATIVE AFFAIRS DEPARTMENT
MAHANADI BHAWAN, ATAL NAGAR, NAWA RATPUR,
MANTRALAYA, 492002

NOTIFICATION |
Raipur, dated & -12-2023

F.NO.\'33“/%104/)()(]—13/(3.(}./23, The State Government, hereby, in consultation
with the Hon'ble Chief Justice of the High Court of Chhattisgarh and in compliance
of the High Court of Chhaltisgarh’s Memo No. 14025/111-10-11/2000, dated
20010.2023 and No. 15403/111-10 1172000, dated 28.11.2023, establishes and
designates for the purposes of Scction 28 of the Proteclion of Children from Sexual
Offences Act, 2012, exclusive FTSC of Additional District and Sessions Judge for
trial of cases under POCSO Act in the following place in the State of Chhattisgarh,

namely:-

TABLE
B Nameof | Nameof | No. of FISCs ; Jurisdiction
No. District Place for hearing |
(FTSCs exclusive
where to be POCSO Act
established) Cases
1 Raigarh Sarangarh | I | The arca falling under the jurisdiction of
- I ,,M - _l L _ . Sarangarh
By order and in the name of the
Governor of Chhattisgarh
SA— -
(Rajnish Shrivastava)
Principal Secretary,
Government of Chhattisgarh,
Law and Legislative Affairs Department
Endt. No.‘gsdé/dr] 04/XXI-B/C.G./23,- Raipur, dated g -12-2023

Copy is forwarded to,

O1. Secretary General, Supreme Court of India, New Delhi.

Nev-i Registrar General, High Court{ of Chhattisgarh, Bilaspur with reference to
memo no. No. 14025/111-10-11/2000, dated 20.10.2023 and No. 15463/111-
10-11/2000, dated 28.1 1.2023,

03. District and Session Judge, Raigarh

04, Shr1 Sumeer Sodhi, Standing Counsel, Statle of Chhattisgarh, 32 Ground
Floor, Uday Park, South Extension-Il, New Delhi,

05. Deputy  Secretary to  Chief Secretary, Government of Chhattisgarh,
Mantralaya, Mahanadi Bhawan, Nawa Raipur,
06. Private Seeretary 1o the Hon'ble Law Minister, Government of Chhattisgarh

Mantralaya for perusal of Hon'ble Law Minister,
DVERMA NOTINN A 110N (e b




G- Private Secretar 1o Principal Secretan {law) Government ol Chhattisgarh
Mantralava, New Raipur,
1i. Deputy Director, Regional Primting Press, Indrawati Bhawan, Atal Nagar

Nawa Raipur (C.G.) for publication m the (orthcoming Extra-ordinary
Gazctle,
12. Website Administrator, Law & Lagislative Affairs Department, Mahanadi

Rhawan, Atal Nagar, Nawa Raipur,

for information and necessary action,

g

)0 (Shahabuddin Qureshi)
Additional Secretary,

Government of Chhattisgarh,

Law and Legislative Affairs Department.
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HIGH COURT OF CHHATTISGARH, BILASPUR

@
No. éé_’ijChecker
fl-15-6/2019(FTSCs)
From :
' I/c Registrar General
High Court of Chhattisgarh,
Bilaspur {Chhattisgarh)
To,
The Secretary,
Government of India, Department of Justice,
Ministry of L.aw & Justice, Jaisalmer House,
26 Mansing Road, :
NEW DELHI-110011
Bilaspur, datedA7-May, 2023
Subject :- Regarding furnishing the information in respect of Nodal Officer For FTSC
_ scheme,
n Ref:- Registry letter No. 12039, dated 03-12-2021.

On the subject and reference cited above, | am directed to forwarded here-
with the following updated information in respect of Nodal Officer for FTSC Scheme -

Name of the designated Nodal Officer (for FTSC Scheme) | Shri Khilawan Ram Rigri

Deéignation Additional Registrar (Judicial)

Contact Number- Landline . _ (07752)-241037

Contact Number- Mobile 0425532329

Fax. No. df any) |-

Email 1D : arj.hc-cg@gov.in

w\vc‘?
I/c Registrar General
Endt. No.&S (S /checker Bilaspur, datede? F~May, 2023

111 5-6/201 9(FTSCs)
Copy forwarded to-

1) Shri Khilawan Ram Rigri, Noda! Officer (FTSCs)-cum-A.R.(JudL) of this Registry,
for information.

2) the District & Sessions Judge Balod, Balodabazar-Bhatapara, Balrampur-
Ramunauganj, Bastar (Jagdalpur), Bemetara, Bilaspur, Dhamtari, Durg, Janjgir-
champa, Kabirdham (Kawardha), Kondagaon, Korba, Koria (Baikunthpur),

~ Mungeli, Raigarh, Raipur, Rajnandgaon, Surajpur, Sarguja (Ambikapur) with a
request to communicate the same to the Fast Track Special Court/s
established under the Centrally Sponsored Scheme in your respective District,
for information,

lfc Registrar General

o)¢,
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- Scheme on Fast Track Special Courts (FTSCs) For Expeditious Disposal of

Cases of Rape and Protection of Children Against Sexual Offences
(POCSO) Act
Administrative Guidelines for Implementation of the Scheme
2019 |

Recent mcndents of rape and gang rape of minor girls below the age of twe[ve and

similar hemous crimes agamst women sholok the consclence of the entire nation. To
prevent such crimes, stricter laws were 1ntroduced through “the Cr:mlnal Law
(Amendment) Act, 2018, [t strengthened the relevant prov:sxons of Indian Penal Code
(IPC), Criminal Procedure Code (Cr.PC), ‘Evidence Act and Protection of Children Against
Sexual Offences Act (POCSO) and provided for stringent punishment for rape of children
and women.,

The key motlve behmd mtroducmg harsh. pumshment is- to create deterrence

against such crlmes. However, it is only possbee if the trial in the court is completed wu:hxn

_ the time frame and justice is delivered expeditiously to the victims. Further, the proposed

‘Natmnal Mlsswn for Safety of Women' anchored with M/o Home Affairs {MHA) supports
the view. One of its key objective is to expedite the trial and disposal of cases involving
women andchildren by setting up Fast Track Special Courts (FTSCs).The POCSO Act also
mandates that'tha investigation in the cases is to be.completed in two montlis and trial in 6
months. However, despite a strong law and policy framework, large number of rape and
POCSO Act cases are pending in various courts in the country.

The Hon'ble Supreme Court of .India t'eok'ep the issue of “completion of timely

investigations and consequential trials in the offences under POCSO Act” in- sup mioto Writ

. Petition (Cnmma!) No.1/2019 and issued several direttions in this regard on 25/ 7/2019.

The relevant port:on (pe"tammg to the present scheme]prowdes that in each dlstrzct of the

X country Jf there are more than 100 cases under the POCSO Act, an excluswe/desrgnated

special court will be set up which will try no other offence except those under the POCSO Act
To assist the implementation of the Criminal Law Amendment Act 2018, the recent

amendments to POCSO Act, 2019 and the directions of the Hon'ble Apex Court, a key

. Page 2 of 18 Scheme on Settng Up FrSCs for Rape and POCSO Act Cases- Gujdeilnes
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intervention would be,-'s'ettlng itps speclfic courts for time bound disposal of Rape and
POCSO Act cases. This will include specific courts for POCSO Act.
2 e

The present scheme of Department of Justice alms at effective fmplementation ofCr Law

Amendment Act, 2018 by ensuring targeted disposal of pending rape & POCSO Act cases by

| setting up Fast Track Special Courts (FTSCs) across the country.

he 1023 FTSCs w1ll dispase off1, 66, 882cases of Rape and POCSO Act that are pendmg

trial in various courts. The above number is derr_ved from the daza prowded by all High

Courts as on 31.3.2018. However, keeping in mind the directions of the Hon'ble Apex Court
‘on 25.7.2019, the latest 'data (as on 30.06:2019) on‘pending POCSO Act cases was collected
from various High Courts A State/UT-wrse break up of such pending cases of both Rape
and POCSO Act and specifically POCSO Act is given in Annexure 1and 1.1 respectively.
. Atotal of 1023 FTSCs will be set up under the Scheme out cf which 389 FTSCs will
. exclusively handle POCSO Act cases.as per directions of the Hen'ble Apex Court. The
remammg 634 FTSCs will deal wrch enther rape cases or both rape and POCSO Act cases
_dependmg on the pendency and requlrement Each FTSC is expected to drspose off 41-42

cases in each quarter and at least 165 casesina year

.f'--As mentloned above, a total of 1023 Fast Track Spemal Courts will be set up. all over the

) country There are 389 dlstmcts in the country where the number of pendmg cases under '

" POCSO Act exceeds 100. Therefore, a5 per the order of Hon'ble Apex Court, in each of these
districts one exclusive POCSO court will be set up which will try no other cases. Depending
upon the pendency of POCSO Cases the State/UT Governments in consultation with the

H[gh Court could however decide if more number of exclusive POCSO Courts need to be

established within overall number of FTSCs provrded under this scheme (see Annexure 2

and 2,1 for State& UT wise distribution of FTSCs)

Initially, FTSCs were to be set up for one year, spread over two financial years: 2.019-2

- &'2020-21. Bes_;ed'_en'recerhmendation's in the ‘external evaluation carried out in the

R IR I S R , S T owy
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third/fourth quarter of the Scheme and subsecuent approvals of the competent authorities.‘

- Cabinet has approved continuation of the scheme beyond ene year for further 2 years (up

LTl m e st B

to March 2023] '

! @hm‘(‘iﬂﬁ‘ﬁ‘i\o(}“ﬁﬂﬁm@,

FTSCs are set up for one year Initially-and contlnued up to March 2023, Therefore.
the Scheme does not Intend to create any permanent infrastructure. The courts will
be made functional In sultable premises taken on lease or as decided by the
States/UTs and respective High Courts.

Each FTSC will have one judicial Officer and seven staff members, The Judicial

officer and staff will work exclusively for-disposal of Rape and POCSO Act cases as

_pe{r this Scheme, Additional _charge olf:th_e.FTS,st will not be given to any existing

Judicial Ofﬁcer or court staff )

States/UTsmay engage judicial officers and court staff on contractual basis where
syfficient manpower is not available, Services. of retlred judlma] officers w:th
relevant experience may. also be engaged to d;spose of cases in the FTSCs

The responsibility of settmg up of FTSCS lies W1th the State& UT governments. The

' State/ UT governments will take requ:rements from the High Courts and draw up an

“action plan of implementation.

Each FTSC will exclusweiy handle pendmg cases of Rape and POCSO Act. No other

cases of crime agamst women and children should be transferred to these courts.

I'FSes w1t[ function full time,

‘ FTSCs will be hnked to National }udmal Data Grld

’The f‘nancmg ofthe Scheme wﬂ] be on the pattern of Centrally Sponsored Schemes

as fo[Iows

As perCSS; 60% of the share 1s contrmute'z‘ hy Central Govemment and 40% by :

R State & UT govemments ThlS ratlo of 60 40 is applicable for alI States except North‘ o

Eastern States mcludmg Slkklm and three hﬂly States ie, J&K, Himachal Pradesh and
Uttarakhand where the sharing will be in the ratio of 90:10.

Page4 of18 Scheme on Setting Up FTSCs for Rape and POCSO Act Cases- Guldelines
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Further, for UTs with legislature the ratlo will be 60:40 and for other UTs, entire

funding will be by the Central government.

Provisions of funds is made for meeting expenses of rent for the FTSC premises,

and seven support staff and flex! grants. Flexl

remuneration to anc presiding officer
and making the courts

Grant can be utllized for meeting dally operational expenses

child and women friendly. A Budget brealcls provided in Annexure 4,

The Scheme will be implemented by the State/UT Govcrnmnnts and High Courts in

close coordination.
The Scheme wxll be launched, first in those States and UTs which have conveyed

. their preparedness to the Department of Justice. The remaining States& UTs will be

taken up subsequently. States& UTs/High Courts desirous of on-boarding into the

Scheme may convey their concurrence early.
The Scheme will be implemented in the following manner:
a. —Department of Justice will assist all Statesd .UTs and High Courts for

implementation of this Scheme, The participant States. & UTs/UTswill be
apprised with the entire implementation framework of Scheme to help them

understand their roles and responsibilities.

b States/UT Governments will take requirements from High Courts and set up

FTSCs, appomt ;uchmai efﬁrﬁrq and staff and make necessary arrangements for -

functioning of these courts . :
¢. Monthly case stansncs will be uploaded at the dashboard nieant for momtormg

~of functlonal;ty of FTSCs and exclusive POCSO Courts within stipulated date Le,
7th of the fdi]owing month,
d A review of the cése disposal will also b tracked from N)DG database regularly.

" e. Data Collection and Analysis: Data will be collected frof the monthly reporfs’

_submitted by High Courts and NJDG database by the Department of Justice. It
will analyze the data and draw a comparative analysis of performance of ETSCs

_acfo_ss States& UTs to identify good practices and good performance. Beslides

) :'t_h'is', insights will be gathered qﬁ the challenges faced by FTSCs in following fast -

3




track procedures. This analysis will be shared with Ministry of Women and
Child Development, Minist: Yy of Home Affairs, }ud{ciary and other key
stakeholders for supporting policles and procedures for strengthenmg justice
delivery for victims of heinous crimes of rape and POCSO,

£ Coordination between Department of Justice, Law Departments of

States/UTs and High Courts:For a smooth Initiation and functloning of the
FTSCs, it is important that:

> Firstly, rape and POCSO Art cases pending ti’l other court? 4e séE é} fed
and transferred to thé\ newly constituted FTSCs under this Scherne.
> Secondly, each ETSC will be ascertained as Fast Track Court in Master
Data and ].0. Code of the Presiding Officer will be tagged with such FTSC
while linking it to National }udrczal Data Grid, This will ensure efficient
_trackmg of. drsposal of cases by the FTSC, A proforma for providing the
‘- JO code for the FTSCs is placed at Annexure 5 which may be filled up by’
-the High Courts and sent to Department of Justice within 15 days of
- receipt of this Scheme guideline,
»:Thirdly, for a timely and efficient implementation of the Scheme, a
- Separate budget head for receiving the above funds for the FTSCs may be
created. Law Departments in the State/UT may convey action taken in
this regard at the earliest. A reply format is placed at Annexure
4. 1which may be used, if deemed fit. This will help the Department of
Justrce m Pprocessing the transfer of funds at an early date -,
g States/UTs w1]l appomt/ desxgnate anodal person in the ngh Court to fac:lrtate
better coordmatlon w1th the Department’ durmg the course of the Scheme
h A monthly pr:)gress report compnsmg of physical and financial in a prescribed
format will be shared with the Department of ]ustrce e .
Progress Rewew. The Scheme will be momtored as per the output and outcome
framework placed at Annexure 3.
i. For clarlftcatron on any point, you may get in touch with the resource persons of
the Department whose names and contact details are enclosed in Annexure 6.

The Department of ]ustice is committed to extend all requisite assistance to the
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"Hig‘h Conirt n"ndl the Stite &.U'l‘_ Governmient In setting up these courts, The

Scheme has been launched w.e.f. October 2, 2019

| DREUN A DNATAR K B S NasY s SR e
Divector (Justice-11), will be the overall In charge of !mplemenlation of this Scheme in the
country under the overall supervision of Jolnt Secretary (Justice-11) and the Secretary

Department of Justice, Ministry of Law and Justice. The Director (J-11) shall be assisted by a

team of personnel. This team shall be responsible to roll-out the scheme, timely release of

funds to the States/UTs, recelve physleal & financlal progress reports and conduct periodic

monitoring, capacity bullding Ofstdktholdcrs.

At the State/UT level, the Reglstrar Genexa! of High Courts and Law Sccretaries shall be
responsible for the implementation of the Scheme and achlevement of targets, A nodal
officer from the High Court as well as the Law Department will be appointed who will assist
the High Courts and States/UTs respectively in different tasks under the Scheme such as
identification of premises for FTSCs, preparation of contracts for staff, compilation and

submission of reports, coordinate and the Department of Justice (Doj) team.

The Scheme will be eva]uated by an mdependent external agency. The terms of reference of

the evaluation will be drawn by Department of Justice in consultation with MHA and WCD.
Based on the outcomes of the evaluation, if needed, a revised proposal may be put up for

continuation of the Scheme for furthe'r period.

The Scheme mmally envrsaged targeted dlsposal of 1,66, 882 cases of Rape and POCSO Act

which includes 160989 cases of POCSO Act {as per the data collected from HCs on 31.6.2019]
‘which inc_ludes within one year. Total eases related to rape and POCSO Act were 2,51,846in
March 2021. Out of ;to'taI .pendi‘n'g‘ca.ses of Rape and POCSO Act cases under POCSO Act
| were 1,15,536 in Match 2021. After the Scheme period, the femaining cases, if any, wilLbe
dealt with by the regular courts or other special courts as demded by the State &UT,

e e e e g, P e o

Governments ar}d H_lg_h Courts

et ia

>
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o . - ANNEXURE 1
o © STATES UT'WISE DATA OF PENDING CASES OF RAPE AND POCS0 ACT
s ' (COMBINED)

ASON 31.3.2021

* - .Andhra Pradesh, -
Telangana

A/N Islands: " 7700 : way] I RO

Arunachal Pradesh : , : : R

- Assam-. L

O (#d .. Chandigarhs 207
- Chhattlsgarh

Hlmacha] Pfadesh

AT AL e et T ke,

2 Jamniy & Kashmi
) Jharkhan;d

Maha rashtra

\

EHEs eI

- | | A | it B e 2, 2 51 846
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DISTRIBUTION OF FTSCs EXCLUSI

ANNEXURE 241
VELY FOR POCSO ACT CASES AND FTSCs FOR BOTH
RAPE AND POCSO ACT CASES

Status as on 19/08/2019 (at 1300Hrs)

$ | States/UTs Total No. of FTSCs | Exclusive FTSCs  for
Ne. In the State/UT as | Court for cases | cases of
per the Scheme of POCSO Act | rapefand or
: POCS50 Act
1. | Andhra Pradesh 18 08 110
2. | Bihar 54 30 . 24
3. | Chhattisgarh 15 11 04
4. | West Bengal ‘123 120 103
5. | Andaman & Nicobar 01 01 00
Islands '
5. | Delhi 16 11 5
6. - | Gujarat 35 24 11
7. | Assam 27 15 12
B. | Arunachal Pradesh 03 00 03
9, | Mizoram 03 01 02
10. | Nagaland 01 00 01
11, | Maharashtra 138 30 108
12. | Goa 02 00 02
13. | Himachal Pradesh 06 03 103
14. | J&K 04 00 04
15. [ Jharkhand 22 08 14
16. | Karnataka 31 17 . 14
17. | Kerala 56 14 42
18. | Madhya Pradesh 67 26 41
19. | Manipur . ) 02 00 02
20. |{ Meghalaya 05 05 00
21, | Odisha 45 22 23
22. | Punjab 12 02 10
23. | Harvana 116 12 04
24, | Chandigarh 01 00 01
25. | Rajasthan 45 26 . 119
26. | Tamil Nadu 14 14 00
27. | Tripura 03 01 02
28. | Telangana 36 10 26
29, | Uttar Pradesh 218 74 144
30. | Uttarakhand 04 04 00
Total 1023 389 . 1634
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‘ANNEXURE 3

GUTPUT OUTCOME MONITORING FRAMEWORK (QUARTER WISE )
MONITORING) FOR ONE YEAR {SPREAD OVER TWO FINANCIAL YEARS 2019-20 " .
AND 2020-21) )

farge

-

: Q1L

Total 165 1023 -No.  of | Dispos | Dispo | Dispo | Disp
financial | pending FTSCs courts set | al of 41 | sal of | sal of | osal
outlay cases of | created up in | cases |41 41 of 42
for rape and | for each per cases | cases | cases
continue | POCSO disposal | State& court |per |per per
d period | disposed of UT. court | court | court
(2021- off by each | 2,52,126 |-No. of
23) is | FTSC set up | pending | pending
11567.86 |under the |cases of | cases of
Cr. Out of | scheme ina | rape . and | rape and
which year to |-POCSO | POCSO
central | wipe out Act
share is | pendency State& UT
Rs.971.7 {and create wise and
0 Cr. (as | deterrence, rate  of
per ratio disposal
of CSS) . of

pending

cases.
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Salary/Remuneration of 1 Presiding

Officer an

.per y‘éétr}




« BUDGET BREAK UP {(FOR EACH FT

SC) FY 2022-23

ach FTSG R 78.75 Lacs is provided for one year:

~For ea

7875 Lacs i's:"';}é‘féiimfis:
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ANNEXURE 4.

DRAFT LETTER TO DEPARTMENT OF JUSTICE FOR CONVEYING APPROVAL AND
ADDITIONAL INFORMATION ON THE SCHL’ME‘

Dﬂtﬂdﬁ LI IR IR
I‘I‘Gl'ﬂ‘ Shl‘i VAR ESTALELEN R YA Hand

Law Secretary

LLERETLLIRIT LAV TT Y TS

To:

_Shri Muralidhar Pandey

Director (Justice I), = |

Department of Justice , . o ' : o
Room No, 12-D, Jeiselmer House, - : S
26, Man Singh Road, New Delhi-110011

Sub:  Setting up of Fast Track Special Courts for Exped:tlous Disposal of Rape and POCSO
ﬁ,Act Cases.

_ Reference D.0. No.15011/14/2018-Jus-I1 dated 5.9,2019

Sir,

Please refer to the above mentioned letter for settmg up of ewrserenosens 10, OF Fast Track
Special Courts (FTSCs) in the State/UT of . s We hereby corvey
. willingness of .... .. State/UT for partlc:lpat:on in the Scheme and start v -
* no of FTSCs. You are requested to release the funds for the same as assured i in your Ietter
Requ:s;te detallu s for relensmg the Funds are as under. -

: Budgg_:t Head-......................."...;';..-.'.......
AJENO b csesrens
. Bank/ Branch.....cnn e

- : Ypu’rs Sincerelyr.

LR T A T TR T I 1y
oo .

¥
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ANNEXURE 5

INFORMATION SHEET
Preparatory Phase

.

W

(mName of the State/UTw.)

Particulars

S Information Sought
No.
1. | Identify a Nodal Personto Name:
communicate with Do] on the Designation
Scheme and furnish quarterly Tel No.
progress reports with the approval | Mobile No:
of High Court. Email:
2. | Identify and segregate pending Rape | Completed: YES/NO:
and POCSO Act Cases to be On-going: YES/NO:
transferred to the new FTSCs una_e'i'. Expected date of Completion: -
the Scheme. ' ' S
3. | Step A. Ascertaining FTSCs as Fast Step A:
Track Courts Completed: YES/NO:

Step B. Assigning/Linking JO Code of
the Presiding Officer to the FTSCs
and linking them to NJDG data base

On-going: YES/NO:

Expected date of Completion:
List of ].0. Codes

1.

2

g
topd

3

4 FEE Y
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ANNEXURE 6

' RESOURGE PERSONS INFORMATION ® ~ -~~~ = =
' DEPARTMENT OF JUSTICE B - -
5 N“' * G NANTO R ] L D CRT A At Ot Contatt DeIS e e sy
1. ShriPravash | Jolul Secretary lene*OlI 23381496
Prashun Pandey (Justice I1) Emall: nmmbuanﬂﬂL@mm
‘Address: Room No. 25, Department of
Justice, Jaisalmer House, 26, Man Sl}lgh
N o L Road, New Delhi-110011 .
2, Shri Muralidhar | Director, Phone: 011-23385332

1

Pandey (Justice II) Emall:p.guralidhar@govin
‘ Address: Room No. 12-D Department of
Justice, Jaisalmer House, 26, Man Singh

Read, New Delhi-110011

"3, | -ShriRKKatiyar -| Under Secretary | Phone: 011-23072549
bl T . (Justice-Il) | Email: rkkativar@nic.in f
SR I Address: Room No. 29, Department of
It IR | Justice, Jaisalmer House, 26, Man- Singh
e i e-w ¢ . | Road, New Dethi-110011

'.s

-4 Shn Anshum Consultant Phone: 011-23385346 .
R Goswaml I UustlceH} Email: anshum.goswami@govcontra

. R Address: Room No, 22, Department of
Justice, Jaisalmer House, 26, Man Singh
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